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IN THE CENTRAL ADHINISTRATIVE TRIdUHAL, PRINCIPAL BENCH

OA 2474/1992

N«u D9llii» tl)i« 5th 3uly, 1994

Shrl C.3* Roy, Hon*blo floiAiorO)

1. Shri Pota Raa, •/» 5hri Nunahi
2, Shri Ashuani Kuaat

a/o Shri Anand Ktiaar
r/o Village Saali
dt* Nozafamagar, IIP

By Advocate Shri V.P. Shame

Vareua

Union of India, throngh

Applieaiit

1« The General llanagor
Northern Railway, Baroda Houea
New Delhi

2« The Sacretery,
Rly • Board, Rail Bhauan, N,Oallii

3. The Ovl. Railwey nanager
Northern Rly, Now Delhi

4* The Dy* Chief Poraonnal Officer
(Conatruction)
Northern Railway, Kaahaare Gate
Delhi

By Advocate Shri Shyan noorjani

—> Reapondwits

ORDER (oral)

Hoard the eouneal for the partiea* Thie OA ia

filed againet the order dated i,S*92 denying eonpaaaionate

appOintaant to Applicant No»2, who ia tho grand^-aon of

applicant No»1 and aleo claioad to bo one of the co-

pa^iarb of the Joint Hindu fanily* It ia further

olainad that their agricultural land wee acguirad by

the Railway adninietration with the roaialt thay have

bacona diaplcaad and there ia no aourca of incooa what*

eoever* The appeal of Applioint No,1 for conpaasionata

appointaent in respect of Applicant No*2 wee rejected

on the ground that neither the applicant No«2 is the

son of displaced poreon nor ha applied for appointnsnt

within the period of two years of acqwiaition of land,

i«o« upto 19«11*80* Nance this OA for quashing the
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lapugned etdmt d«t«d 8,5,92 and for Qlviag •ppointaant

on conpooslonoto ground to opplicant Ho»2 against any

Group C post*

2* Tha raspondants by thair countar hawa daniad tha

olala aada by tha applicMita intar«>alia stating that tha

applicants thaaaalvaa haws adaittad that cosipansation

for tha land acquirad by tha Railways had baan paid to

thaa and whan tha land was acquirad in 1900, tha applieant

Mda tha rapraaantation only in 1990, instead of atipulatad
period of two yaara* Thay aay that tha rapraaantation of
applicant No.1 was rightly rajoctad for tha roaaana that

applicant Ro.2 is not tha son of applicant Mo^l, tha
displaced parson, and that tha aana was not aada within
a period of two years froa the data of acquisition of land.

3. One can not, otharwisa, claia coapaasionata

appointaant aa a aattar of right. Also it is not tha

caaa of tha applicant who is in indigent circuastancaa.

Howavar, Railway Board's notification lio.E(8C)ll-i2/RCl/
95 dated 22.3.1985 reads as unders

Clarification aouoht Hinistrv'a daciSiCB

In caaa tha property belongs to Only one asaber "xr.
Hindu Undivided fsally whether par faaily
only one aaaber belwiging to
the undivided faaily will be
offered Job on preferential basis

According to Hindu Law of Hlthaliehara School, a child in

tha womb is also entitled for a share in the property.

Tharefora, tha grand-eon is tha co-p arenar of tha Hiddu

undivided faaily. Tha land was acquired in 1980 and the

rvprasentation was aada in 1990. Evan though it is delayed,

in tha interest of Juatica 1 condone tha delay and without

quoting this as a praoadant, after hearing both the

parties and perusing tha records, 1 intend giving
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the follouing direction to tho reepondente*

4« The reapondents are directed to reconeider the

case of tho eppllcantfOn hie ehowing the proof that

he belongs to co-persner jof the fanily of nhieh
.>vt

property waa acquirod by the govemoentt in accor*

danca with the Roles, and paae a apaaking order within

two aonthe thereafter*

The OA is thua diapoaad of* No coats*

(C*3i Rw)
flaabar (3)
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